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SWRIaa fawaria o & f& F.No. C. 18018/11/2021-DMCell Government of India Ministry of
Health & FW (Disaster Management Cell) Nirman Bhawan, New Delhi Dated the 3rd September 2021 HRT
PR W 3R GRAR Heamr Farerd IR 9Rea fafesear srgem aR¥e (ICMR) @ ERT COVID-
19 Official Document for COVID-19 Death @& HEIH W Hon'ble Supreme Court directions vide orders dated
30.06.2021 B aruTer § wp (Rifder) wam 539 v we (Rifd@) 2021 &1 554 AR BIfde—19 |
5 gy Tl B Wy § weeaa Rk Rerfd o R T
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A WaTea =R §RT Writ Petition (Civil) W&IT 539 3fIR 2021 & 554 # g ARGR B
R frar Tar 5 9 g @ uRaR & | $I COVID—19 Fg I [afed Official Document
TR B B Iy wRelipa fRenfidy Wil o | Afas TemR FIfde—19 B HRU GG YR B
RAFET G Indian Council of Medical Research (ICMR) TRIT Ministry Of Health And Family Welfare #IRd
WEHR ERT farg @Ry e (WHO) @ feen—frder qerm favg wR R @t 1 W& wata™ vl &l

HeE A o g¢ fAcw o f a2

AT Al AR @ ARTEAR W Re-fdw 59 uRarl & wewi, e aRar 4
PIfde—19 FEWRI A g §‘sf g, Ea appropriate authority gRT W fA A Cause of Death / Official
Document @ Medical Certificate # correction %@ A & e H 2

o WrfgE® fhgia
1. COVID—19 UVl S8 HEl ST —
O RT-PCR/Molecular Tests/Rapid Antigen Test difde—19 difvifea & T =1 |
o fafbeas grr el srwdrer # M &1 9l o= ifa 7o Sfaa SwaR @1 Jfeer =
@d §Y Clinical el & MR W Hifds—19 FuiRa fabar wmar €
2. @f¥ covip—19 e H dififed A & U=y I9S! I Poisoning, ATHEI, BT, FHeAT
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e coviD—19 IRg¥ ImRa gRedr sk swwET —
1. Birth and Dealth Registration (RBD) Act, 1969 & it fAifda & COVID—19 HHHIT | g‘s{

IG & ©U H AHT AT—

i- U¥ COVID—19 FHvor WY & el gy I fafrcarerg # a1 R W ST g B T & d
Section 10 & =TI ST&T B 4 3R 4A H 31 % PIRUT BT Medical Certification of Cause of
Death (MCCD) Registering Authority @1 ST 3T a1 8, &7 Birth and Dealth Registration (RBD)
Act, 1969 @ I=TId, COVID—19 Jog & &Y H HMT WY |

i- AR YIS IHEE URYE (CMR) & AT B AIAR, HIfdS—19 Test & Uitoried
IH B 25 faAl & MR Fa GG YHON & 95% AMAT B JG BN & | BIfAS—19 Positive
BI AP A TAT FARL 99 @ o Rfea wder g Hifds—19 | W R
AET TAT 8 AT PIfAS—19 T By TS Gird H BHifde ASA YT TAT & I qRIE
P ARG W I ARG ¥ 30 AT @ R B9 ael gg (T & ¥ IRuare / §-URie
gfawr & 9eR g€ ) BT 'COVID—19 $ FRU BF dTell Jog' & ©U H A fbar Smg |

iii- YT / 39—URic Giaem # il far T covip—19 FaR S 30 fRAT | e g O
SR Weil <& 81, 3R I9D!I 9cg & T, BT COVID—19 g & ®Y § AT S |

iv- @ g TUhUT hT ST Medical Certification of Cause of Death (MCCD) SUci&] JE1 8 ar BES D
RS MCCD (BTH 4/4A) § & TS g @ HRUT ¥ AT TE 8, 3R O gd # SeellRad
uRgeg # e 71 & & PR 2g e «R W va wffa &1 7o fear s ghfiea
far Sy | Sa Afffa § —

O Additional District Collector,

o Chief Medical and Health Officer (CM&HO),

O Medical College @ HOD Medicine (3f& &3 et # Hig[g 2) =
O U@ Subject expert, SAfAfera 81 |

a0 AR fre Aol & amta & el —

1. ¥d®d @ YRS COVID—19 J& & fIT Appropriate Offual Document NI &R & ﬁm
e wetaex @1 AfAST awgd Y |

2. SR ren Wi affy g=r i deal & Sfua wleer iR 9@ @ 9g 39
ferenfadelt & @ e urvu # covin—19 §& & AU Official Document SR 3y
ST |

3. COVID—19 T & Official Document &1 Death Certificate ST @< dTel Q¥ @ Chief
Registrar@?ﬁ%ﬁ?ﬂiﬁmaﬁ‘%?ﬁﬁ%mml

4. Affy gae @ oReAl 31 Rieral 31 5 S w9, 3R s STARES  SU
(Remedial Measures) UxaTfdd &M | |1 & 39 Rer—fFde & @R a@=d@i &1
HAYH H & 915 COVID—19 J& B Iy Amended Official Document TITRI BT |

5 COVID—19 ¥ g% U & Wey fhd T e /Riema it & 30 A & Hiox
et @1 AT far S|

I SWRTATAR PIfAS—19 g TbRvl & ey § o feen—fden &1 urer fdar on
gHf¥Ea a3 | :
HeA - —SRIFATTER

( )
Wy A e 9iee
WY @Ry 9ar, 7.

D:AS/Letter & Notesheet/Letter IDSP-2/Page No.2



//3/7

%, /AEEqE. /2021 / 4513 Anre, i 2¢,/00 /2021
wferf— guar e |

1. IR g G, 7Y, A, A6 @y U4 gRaR deare faunT, Harerd, HY. |

2. W< EETTIY JIge, HY. |

3. fAvE Serei®, UH.UE.gH, HiuTd, 1. |

4. FAToT, ¥R AN, FUTAETad R WA, HU. |

5. HW &Y HaTad, ey Jai, HU.

e bfa
WY Wy 9ar, q.

D:AS/Letter & Notesheet/Letter ID5SP-2/Page No.3



Supreme Court Matter
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gi E Subject: Guidelines to provide a copy of Medical Certificate of Cause
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of Death (MCCD) to the next of kin of deceased in

compliance to the Hon’ble Supreme Court Judgement dated
30" June 2021.

Your attention is invited to the guidelines issued by the Ministry of
Health and Family Welfare (M/o H&FW), Government of india vide
F.No.C.18018/11/2021-DMCell dated 30.08.2021 in compliance to Hon'bie
Supreme Court judgement dated 30" June 2021 in Writ Petition (Civil) No.

539 and 554 of 2021. A copy of the above mentioned guidelines is attached
herewith for ready reference.

0,\&9392& As you are aware that under section 10 of the Registration of Births

& and Deaths (RBD) Act, 1969 the medical practitioner aftending the
f/ deceased at the time of last illness, issues a Medical Certificate of Cause of
Death (MCCD) in Form 4 for hospital in-patients or Form 4A for non-
institutional deaths. The Registrar under State/UT Rule (Model Rule 7

6\d\“'\ framed under section 10(3) of the RBD Act) is required to forward Form

b 4/4A to the Chief Registrar or the officer specified by him in this behalf by

the 10" of the month immediately following the month to which the
certificates relate.

%nm 3. In view of the Hon'ble Supreme Court judgement dated 30" June
_ 2021 in Writ Petition (Civil) No. 539 and 554 of 2021 and the above

U?"l ?entioned guidelines of M/o H&FW, Government of India dated 30.08.2021,
,&L ou are requested to issue direction to all registration authorities under your
&> -
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charge, to provide a copy of Medical Certificate of Cause of Death (Form
4/4A), on request, to the next of kin of the deceased, if available with the
Registrar. In case it is not available with the Registrar, he shall get it from
the Chief Registrar or the officer specified by him in this behalf under the
said State/UT Rule (Model Rule 7) and make it available to the next of kin of
the deceased. The Registrar may also mention the name of the next of kin
of deceased along with the date in the remarks column of the respective

death register to whom the copy of the MCCD (Form 4/4A) has been
provided.

4. A copy of direction issued in this regard may be sent to this office for
record.

5. This issues with the approval of Registrar General and Census
Commissioner, India.

£ Y e

Encls: As above Y)/W X

(Manoj Kumar)
Deputy Registrar General

To,
The Chief Registrar of all States/UTs
Copy to:
1. Home Secretary, Government of India
2. Secretary, Department of Health and Family Welfare, Govt. of India
3. The Chief Secretary, States / UTs
4. Member Secretary, NDMA, Government of India
S. Director General, ICMR, Government of India

Internal circulation:
1. PSto RGI & CC / Add. RGI/ DDG
2. Deputy Registrar General (CRS)
3. Director of all DCOs
4. Technical Director (EDP)
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F. No. C.18018/11/2021-DMCell !
Government of India
Ministry of Health & FW
(Disaster Management Cell)
Nirman Bhawan, New Delhi
Dated the 3rd September 2021
OFFICE‘ MEMORANDUM

In pursuance of Hon’ble Supreme Court directions vide orders dated 30.06.2021 in the in W. P,
(C) No. 554/2021 titled Reepak Kansal Vs. Union of India & Ors. and W. P.(C) No. 539721 titled
Gaurav Kumar Bansal Vs. Union of India & Ors, wherein Hon’ble Supreme Court has directed to
issue simplified guidelines for issuance of Death Certified/official document stating the exact
cause of death, i.e.. “Death due to Covid-19", to the family members of the deceased who died due

to Covid-19, I am to enclose herewith “Guidelines for Official Document for COVID19 Death™,

This issues with the approval of Competent Authority. p

|~ o.{ggﬂﬂ_,P L’Liﬁu«\
(D gep Khasnobis) i/ 2, } 1
DDG, DM Cell

Tel: 011-23060777

Enclosure as above

Addl. Chief Secretary (Health)/Principal Secretary (Health) of all States & UTs

T ¥

Copy for information to:

Sr. PPS to Sec (H)

Sr PPS to Member Secretary, NDMA, '

St.PPS to Sh. Govind Mohan, Addl. Secretary, Ministry of Home Affairs
Sr. PPS to AS (H)

Sr, PPS to JS (LA)

DA W~




Government of India

Ministry of Health & Family Welfare & Indian Council of Medical Research
Guidelines for Official Document for COVID19 Death
(Issued in compliance to the Hon’ble Supreme Court order dated 30.06.2021 in
WP(Civil) No). 539 and WP (Civil) 554 of 2021)

I Background

Since the beginning of the Covid-19 pandemic, Indian Council of Medical
Research (ICMR) and Ministry of Health & Family Welfare have been issuing
specific guidelines to States/UTs based on World Health Organization’s
(WHO) guidelines & global best practices on reporting Covid deaths. Relevant
officers in States/UTs have also been trained on correct recording of deaths
related to Covid-19. Hon’ble Supreme Court in Writ Petition (Civil) No. 539
and 554 of 2021 directed the Central Government to issue simplified
guidelines for issuance of Official Document relating to COVID-19 deaths to
the family members of the deceased, who died due to COVID-19. Hon'ble
Court had directed that such guidelines may also provide the remedy to the
family members of the deceased who died due to COVID-19 for correction of
the Medical Certificate of Cause of Death/Official Document issued by the
appropriate authority.

"

2.  Guiding Principles

i.  COVID-19 cases, for the purpose of these Guidelines, are those which
are diagnosed through a positive RT-PCR/ Molecular Tests/ RAT
OR clinically determined through investigations in a hospital/ in¥patient
facility by a treating physician, while admitted in the hospital/ in-patient
facility.

ii. Deaths occurring due to poisoning, suicide, homicide, deaths due to
accident etc. will not be considered as COVID-19 deaths even if COVID-

19 is an accompanying condition.
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3. Scenario based approach and interventions

\'2

COVID-19 cases which are not resolved and have died either in hospital
settings or at home, and where a Medical Certificate of Cause of Death
(MCCD) in Form 4 & 4 A has been issued to the registering authority,
as required under Section 10 of the Registration of Birth and Death
(RBD) Act, 1969, will be treated as a COVID-19 death. Registrar
General of India (RGI) will issue necessary guidelines to Chief
Registrars of all States/UTs.

As per the study by Indian Council of Medical Research (ICMR), 95%
deaths take place within 25 days of being tested Covid positive. To
make the scope broader and more inclusive, deaths occurring within 30
days from the date of testing or from the date of being clinically
determined as a COVID-19 case, will be treated as ‘deaths due to
COVID-19', even-if the death takes place outside the hospital/ in-patient
facility.

However, a COVID-19 case, while admitted in the hospital/in-patient
facility, and who continued as the same admission beyond 30 days, and
died subsequently, shall be treated as a COVID-19 death.

In cases where the MCCD is not available or the.next of kin of the
deceased is not satisfied with the cause of death given in MCCD (Form
4/4A), and which are not covered by the aforesaid scenarios, the States/
UTs shall notify a Committee at district level consisting of Additional
District Collector, Chief Medical Officer of Health (CMOH), Additional
CMOH/ Principal or HOD Medicine of a Medical College (if one exists
in the district) and a subject expert, for issuance of the Official
Document for COVID-19 Death. The Committee will follow the

procedure outlined below:

2|Page
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a.  The next of kin of the deceased shall submit a petition to the
District Collector for issuance of the appropriate Official Document
for COVID-19 Death. 3

b.  The Official Document for COVID-19 Death will be issued in the
format annexed to these Guidelines by the aforesaid district-level

Committee after dﬁe examination and verification of all facts.

. The Official Document for COVID-19 Death shall also be
communicated to Chief Registrars of States/UTs and Registrar of
Birth and Death, who issued the death certificate.

d.  The Committee shall also examine the grievances of the next of
kin of the deceased, and propose necessary remedial measures,
including issuance of amended Official Document for COVID-19

Death after verifying facts in accordance with these guidelines.

e.  The applications for issuance of Official Document for COVID-19

Death and for redressal of grievances shall be disposed off within

30 days of submission of the application/ grievance.

L g

[Prof. (Dr.) Balram Bhargava] (Rajesh Bhushan)
Director General, Secretary

Indian Council of Medical Research ~ Ministry of Health & Family Welfare

Annexure 1 - Brief of ICMR study ' | ‘
Annexure 2 - Format of Official Document for COVID-19 Death
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Annexure |

ICMR: COVID-19 Deaths in India, a brief summary

Background

Since its emergence in Wuhan, China in November 2019, severe acute respiratory syndrome
coronavirus 2 (SARS-CoV-2), the causative agent of the disease COVID-19, has spread rapidly
around the world. India detected the first case of SARS-CoV-2 infection in the country in the last
week of January, 2020, This was followed by the beginning of the first wave, which lasted for about
9 months. A total of |1 million cases and 0,157 million deaths were reported from India during this
period' with a peak of daily reporting of cases of over 4, 00,000 attained in mid-September, 2020,
The current understanding of COVID-19 in India comes largely from disease surveillance,
epidemiologic studies and modeling exercise.? The first wave was relatively mild compared to the
second wave that followed, from mid-February 2021 onwards, and exhibiting a more explosive
spread across the country. Clinical severity in terms of shortness of breath and mortality were
experienced in larger proportion during the second wave compared to the first one.

In order to help decide upon the number of days to be considered for ascertainment of death related
to COVID, the present document examined mortality series data specific to India.

Databases used to create mortal ity series pertaining to India

Two databases, as follows, were used to merge the necessary information for creation of mortality
series:

a) Death related data maintained by MoHFW in COVID-19 India Portal
b) ICMR COVID-19 testing database for SARS-CoV-2.

[ICMR-Identification number, which is a common attribute in both the databases, was used to
achieve the necessary merger. This helped create a mortality series and assess the time period within
which a recorded death took place following the first positive swab test date in this series.

Examination of mortality series from within India

SARS-CoV-2 virus - the causative organism of COVID-19 — results in an acute respiratory viral
infection. Data from a cohort of individuals testing positive for SARS-CoV-2 infection during the
second half of 2020 were examined to map the time over a period of three months from being test
positive within which deaths (71, 982) occurred.

Days elapsed following the Sirst swab positive date and before death

! World Health Organization. WHO Coronavirus (COVID-19) Dashboard. Available from:
https://covid19.who.int/region/searo country/in, accessed on May 31, 2021,

? Plausibility of a third wave of COVID-19 in India: a mathematical modeling based analysis. Indian Journal of Medical
Research DOI: 10.4103/ijmr.ijmr_1627_21
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While cumulative number of deceased individuals were plotted against the number of days elapsed
between the first positive swab date and death, clearly two to four weeks time appeared to be crucial.
The following graphical (Figure 2) representation quantifies this finding,.

Cumulative coverage of deaths

) ====~ 80% Deaths 513 Days
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Number of days between first specimen positive and death
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Annexure [

i

OFFICIAL DOCUMENT FOR COVID-19 DEATH
(Issued in compliance to the Hon’ble Supreme court Judgement dated 30" June 2021 in WP(Civil)

No. 539 & WP(Civil) 554 of 2021)

Shri/Smt./Kum.................. s/w/d A - R/O
..................... (address of the deceased at the time of death) expiredon ............. (date of death)
alt .................. (place of occurrence of death). This death is registered vide registration
MbBEE. i in the office of Registrar of Births and Deaths .......... - (Address of local

registrar as per death certificate).

The Covid-19 Death Ascertaining Committee (CDAC) hereby certifies that the said person “Died
due to COVID-19”,

Name and signature of the Chairman of CDAC
Place of issue ........................... Date of 18808 «.ocoiviiiiiiiviinnnnrrvninsns

Document No...........oo.ooovoo

To:

1. The family member of the deceased (Name & addréfs's), who applied to the CDAC.
2. Registrar of Birth & Death, who issued the death certificate !
3. Chief Registrar of Birth & Death of the concerned State/UT
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